BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHIL.
ORIGINAL APPLICATION NO.796/2023 (PB)

APPLICANT:- SUO MOTU
: VERSUS :

RESPONDENTS:- 1) Maharashtra Pollution Control Board,
Through its Member Secretary

2)  Collector/District Magistrate, Nagpur,- :

[ REPLY ON BEHALF OF RESPONDENTS NO. 2]

Respondents No.2 Collector/District Magistrate, Nagpur, do

hereby submits as under.

1) 1say that, [ have been arrayed as Respondents No.2 in the present
matter of which this Honble Tribunal has taken suo motu
cognizance of the news appeared in the Hindu News Paper on

18.12.2023 regarding that “Nine Workers killed in blast in an
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§ ble Tribunal issued notice against the respondents and as
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2)

3)

through physical hearing (with hybrid option) to be appeared
either in person or by a pleader duly instructed with report.

It is stated in the news that “the explosion took place during a
sleving operation (the explosive raw material is sleved before
use) in a building where boosters for use in coal mines are made.
Prima facie, nine persons died following the explosion. The
situation is under control. No labourer is currently in the
building, a senior company official said”.

It is submitted that on 17/12/2023 at Solar Industries India Limited,
Mauja-Chakdoh, Taluka-Katol, District-Nagpur, 9 persons died due
to explosion as per detailed report of the said incident submitted by
Sub Divisional Police Officer, Katol Camp, Kondhali and Tahsildar,

Katol Brief information about the explosion on 17/12/2023

Company name Solar Industries India Limited,

Establishment | Year 1995

} . :
Total area

Products to be manufactured Manufacturing of explosives and |~

Name of the Chairman

Chakdoh, Tahsil Katol District
Nagpur (Maharashtra)

-

570 acres e A Nl

manufacturing of explosive by
| product

| Shri Satyanarayan Nuwal

Name of Director Shri Milind Deshmukh
‘Name of Unit Head

| Shri. P. P. Deotare
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Date and place of incident ' 17/12/2023 around 9.00 AM

Place of incident - HRCPCH UNIT (HMX, RDX
- COMPOUNDED PRODUCT
- CASTING HOUSE) Building

- o NGBS
Manpower required for the unit | In A-Shift-11 Persons (from
. |0600AM10230PM) |

Male 3. Female 6. Total 09
| Persons

Number of casualtics

Incident Details :

HRCPCH - Licensed for manufacture of building number 2 RDX /
TNT pallets. On Sunday 17/12/2023 an explosion occurred in the above
building while screening of INT was in progress, resulting in the death of

09 workers working in the plant.

Names of Deceased:-
1. Shri. Yuvraj Kishavji Charode, Male 31 years, R/o. Bazargaon,
Nagpur Rural, Distt. Nagpur.

2. Shri. Omeshwar Kishanlal Machhirke, Male 25 years, R/o.
Chakdoh, Katol, District, Wagpur

3. Shri. Mosam Rajkumar Patle, male 23 years, R/o. Pachgaon,
Mohadi, Dist. Bhandara

4. Smt. Mita Pramod Uike, female 27 years, R/o. Ambada Sonak, T.
Katol, District, Nagpur

5. Smt. Aarti Nilakant Sahare, female 20 years, R/o. Kamathi
Q¥ iia o (Masod), t. Katol, Dist. Nagpur

e /6. Smt. Svetali Damodar Marbate, female 22 years, R/o.
~ //  Kannamwar Village, Tahsil, Karanja, Distt. Wardha




7. Smt. Pushpa Sriramji Manapure, female 37 years, R/o. Telipura,
Amravati, Dist. Amravati

8. Shrimati Bhagyashree Sudhakar Lonare, female 23 years R/o.
Bhujatukum, Taluka Bramhapuri, Dist. Chandrapur

9. Mrs.Rumita Villas Uike, Female 31 years, R/o. Dhaga, Karanja,
Dist. Wardha

Action taken after accident :-

As soon as the incident was reported, the accident area was
demarcated as a restricted area.

The factory and all operations in the factory were
immediately shut down.

All the workers were sent back to their homes.

The company launched drones to conduct aerial surveys.

Fire highlights were used to wet the area.

BDDS team of police force immediately deployed and
inspected the accident site for safe access to the accident area,
PESO (Petroleum and Explosive Safety Organization) team
reached to carry out the search operation after inspecting the
incident site, guidelines were given.

Forensic team collected samples from the spot for further
investigation.

A team of (SDRF) and police, along with company personnel,
conducted a search operation, collected the body and sampje
of different body parts from the spot and sent it foFpost-
mortem. e
Crime No0.882/2023 under section 304 A, 286 of IPC was
registered against unknown person at Police Station
Kondhali.

Public Assistance :-
- 5 lakhs per deceased from the State Government were released to

the kin of diseased



- 20 lakhs per deceased person from the company management
were given

- Assurance of one employment to the dependents of the deceased
from the company is given.

4) It is submitted that the office of answering respondent has
submitted preliminary report to the Hon'ble Principal Secretary,
Department of Disaster Management, Relief and Rehabilitation,
Mantralaya Mumbai by communication dated 17.12.2023.

5) Itis also submitted that the Deputy Chief Controller of Explosives
DTS  Gondkhairi, Amravati Road Nagpur-440023 vide
communication dated 18.12.2023 to the office of answering
respondent has informed to the M/s Solar Industries India
Limited. Amravati Road, Nagpur that the site of incidence is no
more suitable for manufacture/storage of explosives and
therefore the licence no. E/HQ/MH/20/98 (E113453) is
suspended as per the provisions of Section 6(E) of Explosives Act,
1884 and Rule 118 of Explosives Rules. 2008 with immediate

effect as an interim measure in the interest of safety. By the said

\ communication the said company has been issued a show cause
as to why the license should not be cancelled. The copy of the said

communication has been forwarded to the office of answering



6)

respondent as well as to the Chief Controller of Explosives West
Circle, Navi Mumbai for information and necessary action. The
copy of the said communication dated 18.12.2023 is annexed and
marked here with as ANNEXTURE-1 for the kind perusal of this
Hon'ble’ Tribunal.

It is further submitted that the answering respondent taking the
cognizance of the above facts in exercise of the powers conferred
upon the District Magistrate Nagpur under section 9(1) of the
Explosives Act, 1884 issued an order on 19.12.2023 for a
Magisterial enquiry into the said accident directing that the said
Magisterial inquiry shall be conducted by the Sub-Divisional
Magistrate Katol, in the manner prescribed U/s 9(2) of the act
ibid. By the said order Sub-Divisional Magistrate Katol, is directed

to conduct inquiry into the said accident in procedure, 1973 andZ
=
A

the Explosives Rules, 2008 and submit a report statmg gﬁ:\@
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and the circumstances which led to the said Ec\\ldent i
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period of one month. The copy of the said order dated 19.12.2023
is annexed and marked here with as ANNEXTURE-2 for the kind

perusal of this Hon'ble’ Tribunal.



7) It is submitted that the Sub Divisional Magistrate, Katol has
submitted the report regarding the incident occurred by
communication dated 15.01.2024 to the office of answering
Respondent stating that “Since the investigation of the police
authorities is in progress and the further Investigations of the
other necessary departments are yoing on hence the cause of
incident could not be ascertained till date. The copy of the report
dated 15.01.2024 submitted by Sub Divisional Magistrate, Katol
is annexed and marked here with as ANNEXTURE-3 for the kind
perusal of this Hon'ble’ Tribunal.

8) For the aforesaid reasons it is humbly submitted that the Chief
Comptroller of Explosives, DTS, Gondkhairy, Nagpur - 440023

(Email : dyccedts@explosives.gov.in ) is necessary party in the

present matter and hence the said authority may kindly be
impleaded in the present matter.
Hence the reply is being submitted for due consideration of the

Hon'ble Tribunal.
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Solemn Affirmation

I Dr.Vipin Itankar, Aged about 39 years, Collector and District
Magistrate, Nagpur do hereby take an oath and state on solemn affirmation
that the contents as stated above arc true and correct to the best of my

knowledge and information received from official record and hence I have

signed on this day of Jﬁi‘\ January, 2024 at Nagpur.
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govering Letter

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVIS SAFETY ORGANISATION/(P ESO)

(Formerly Department of Explosives)
Departmental Testing Station, 18 Km Stone.
Amraoti Road, Gondkhairi Nagpur 440023

Tele: 280374
Email: dyccedis@explosives.gov.in

No:E/HQ/MH/20/98(E | 13453)
Dated : 18/12/2023

To,

Mrs. Solar Industries India Limited,

Solar House, 14, Kachimel, Amravari Road, Nagpur., Nagpur
Distt NAGPUR, State Maharashtra, Pincode-440023

Manufacturing of HMX/HMX Compunded Products - Defence, RDX/RDX Compunded
Products - Defence situated at Sum ey No.:75, 78, 79, 81, 82, §3, 39,40, 71, 38, 1, 3, 8/1, 8/2,
Subject: 31, 37, 70, 72, 73/1, 73/2,74 & 85 of Chakdoh and 29/1, 29/2 of Bazargaon, Village/Town.
Chakdoh & Bazargaon, Distt. NAGPUR, State. Maharashtra Licence No. E/HQ/MH/20/98
(E113453) granted in Form LE-1 of Explosives Rules, 2008- Suspension regarding.

Sir,

An accident involving explosion occurred in the building number HR-CPCH-2 (HMX 7/
RDX Compounded Pellet Casting House-2) marked as CBH-2 at accident site of the subject

premises.

During the visit at the site by the officers of this oftice on 17/12/2023 and 18/12/2023, it was
observed that the entire building number HR-CPCH-2 (HMX / RDX Compounded Pellet
Casting House-2) marked as CBH-2 was completely collapsed in the accident and debris
was found scattered in the surrounding area up to a distance of approximately 500 meters.
Further, unexpioded explosives were also recovered from the accident site.

Special precautions to avoid accident were not taken - Violation of Rule 19 of the
Explosives Rules, 2008.

As such the subject site is no more suitable for manufacture / storage of explosives.

In view of above, the license number E/HQ/MH/20/98 (E1 13453) is hereby suspended as
per the provisions of Section 6(E) of Explosives Act,-1884 and Rule 118 of Explosives
Rules, 2008, with immediate effect as an interim meastire in the interest of safety. An order
suspending the licence is enclosed herewith. v g

4
Please show cause within 21 days of the date Qﬁthis\,gletter as';_lf)-:wh}-"lhe subject license
should not be cancelled. ot o WL
. -

Without prejudice to any action which may be taken against you, you are advised to submit

Page | of 2
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al investigation report including Pancﬁn?lma. Post M_erem Report, Sample /
port, Process Description. recent Safety Audit. CC IV Camecra footage for
faccident and of the day of the accident

your intern
Forensic Test Re
the previous day 0

please comply the order and follow the procedure under Rule 119 of the Explosives Rules,
2008 regarding the disposal of the explosives In your possession. Please follow the
procedure under Rule 121 for appeal.

Receipt of this letter may please be acknowledged.

Yours faith lﬂb

Enclosures :
Shivchandra D. Mishra
Controller of Explosives
Deputy Chief Controller of Explosives
Copy DTS, Gondkhairi, Nagpur

Forwarded 1o:

I Distri ;
. Sl;spl::g:ﬂl:fl:fnstra:_c. N‘AGPUR. Maharashtra for further necessary action.
ent of Police, NAGPUR, Maharashtra for further necessary action. /

Deputy Chief Controller of Explosives
DTS, Gondkhairi, Nagpur

| For mere information re i
1on regarding status. fees and other details. please visi our web site hitp //peso gov.in|
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GOVERNMENT OF INDIA

4 MINISTRY OF COMMERCE & INDUSTRY
/ PETROLEUM AND EXPLOSIVES SAFETY ORGANISATION(PESO)

(Formerly Depariment of Explosives)
Departmental Testing Station, 18 Km Stone,
Amraoti Road, Gondkhairi, Nagpur 440023
Tele: 280374
Email: dyccedts@explosives.gov.in

No: E/HQ/MH/20/98(E113453)
Dated : 18/12/2023 |

ORDER

In exercise of the powers conferred under Section 615 (3) of the Explosive
Act, 1884, read with Rule 118 of the Explosives Rules, 2008: Licence No.
E/HQ/MH/20/98(E113453) granted in Form LE-1 under Explosives Rules, 2008
to M/s. Solar Industries India Limited (Occupier : Shri Milind Deshmukh),
Solar House, 14, Kachimet, Amravati Road, Nagpur., Distt. NAGPUR, State.
Maharashtra, Pincode-440023 for Manufacturing HMX/HMX Compunded
Products - Defence, RDX/RDX Compunded Products - Defence from their
HMX/HMX Compunded Products - Defence. RDX/RDX Compunded Products -
Defence manufacturing factory situated at Survey No.:75, 78, 79, 81, 82, 83, 39,
40, 71, 38, 1, 3, 8/1, 8/2, 31, 37, 70, 72, 73/1, 73/2, 74 & 85 of Chakdoh and
29/1, 292 of Bazargaon, Chakdoh & Bazargaon, NAGPUR, Maharashtra is
suspended with immediate effect,

M/s. Solar Industries India Limited is dirccted 1o surrender their Original
copy of above licence in the office of this office immediately as required under
Section 6F (9) of the Explosive Act, 1884,

9«

Shivehéndrd D. Mishra
Controller of Explosives

Deputy Chief Controller of Explosives
DTS, Gondkhairi, Nagpur
(Office Copy Only)
REASON FOR SUSPENSION :

L.~ An accident involving explosion occurred in the building number HR-
CPCH-2 (HMX / RDX Compounded Pellet Casting House-2) marked as
CBH-2 at accident site of the subject premises. During the visit at the site
by the officers of this office on 17/12/2023 and 18/1 212023, it was
observed that the entire building number HR-CPCH-2 (HMX / RDX
Compounded Pellet Casting House-2) marked as CBH-2 was completely
collapsed in the accident and debris was found scattered in the surrounding

p://10.0.50.11/1 ntExp/CancelS uspensionOrderOC.asp?LetterGenerated YN=Y&officer.. 12/18/2023
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area up lo a distance of approximately 500 meters. Further, unexploded
explosives were also recovered from the accident site. Special precautions
10 avoid accident were not taken — Violation of Rule 19 of the Explosives
Rules. 2008. As such the subject site is no more suitable for manufacture /
storage of explosives. In view of above, the license number
E/HQ/MH/20/98 (E113453) is hereby suspended as an interim measure in
the interest of safety. Please show cause within 21 days of the date of this
letter as to why the subject license should not be cancelled. Without
prejudice to any action which may be taken against you, you are advised to
submit your internal investigation report including Panchanama, Post
Mortem Report, Sample / Forensic Test Report, Process Description, recent
Safety Audit, CCTV Camera footage for the previous day of accident and
of the day of the accident..
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Most Immediate No. ADM/Home/Desk -14(3)/WS 658/2023
Office of the District Magistrate, Nagpur
Dated 19 December 2023

ORDER

Whereas on 17/12/2023, an accident by explosion/fire attended with loss of Nine human
lives has occurred in the precinct of Solar Industries India Ltd. Village Chakdoh Tahsil Katol
District Nagpur in the jurisdiction of Kondhali Police Station.

And whereas, the said accident has occurred in connection with the manufacture of
explosives, TNT etc. and resulted in loss of human life.

Therefore, I, Dr. Vipin Itankar, District Magistrate, Nagpur in exercise of the powers
conferred upon me under Section 9(1) of the Explosives Act 1884. Hereby order an Magisterial
inquiry into the said accident, and further direct that the said Magisterial inquiry shall be conducted

by the Sub-Divisional Magistrate, Katol. in the manner prescribed U/s 9(2) of the act ibid.

(Dr. Vipin)
District Magistrate,
Nagpur

1) Copy forwarded to the Sub-Divisional Magmiréiéi‘ Kﬁ,t}al, he is directed to conduct inquiry into
the said accident in procedure, 1973 and the Explosives Rules, 2008. He shall submit a report
stating the causes and circumstances which led to the said accident, within a period of One Month.

2) The Police Station Officer, Kondhali for information and necessary action

3) Copy forwarded to the Dy.Chief Controller of Explosives, CGO Complex Seminary Hills,
Nagpur-06 .

4) Copy forwarded to the Superintendent of Police. Nagpur (Rural) Nagpur for information and
necessary action

“(Dr. Vipin)
District Magistrate,
u. ' Nagpur
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To,
Hon'ble District Collector
Nagpur.

SUB :- Notice of hearing in Suo Moto Matter in re: News item
appearing in the Hindu Bureau dated 18/12/2023 entitled
“Nine workers killed in blast In an explosives factory near
Nagpur”.
REPORT REGARDING THE INCIDENT OCCURRED IN THE SOLAR

INDUSTRIES INDIA LTD. MOUZA CHAKDOH, TAH . KATOL,
DIST- NAGPUR,

Ref:- Your Office Letter . wea/frfor s ayi 03 12.05/01/2024
Respcted Sir,

1. That the National Green Tribunal. Principal Bench New Delhi
has registered Suo Moto petition on the basis of news item published in
the Hindu Bureau Date 18/12/2023 entitled “Nine workers killed in blast
in an explosive factory near Nagpur” and further called report regarding
the incident occurred in the Solar Industries India Ltd Mouza Chakdoh
Tah- Katol. Dist- Nagpur, from District Magistrate Nagpur

Z That in view of the said Suo Moto petition the district magistrate
has given letter dated 05/01/2024 to call the detail report in respect of
the incident occurred in the said company to the Sub Divisional officer
Katol. Tah- Katol. Dist- Nagpur.

That in view of the saig letter the following enquiry has been
conducted by the undersigned. That the letter was issued to The Police
Station Officer. Police Station Kondhali, The Chief Controller of
explosives. petroleum ang explosives safety. organization the
Tahsildar/Executive Magistrate Katol, DY. S p Katol, in order to submit
the detail reports regarding said incident dated 17/12/2023, occurred in
Solar Industries India Ltd.. mouza Chakdoh. That on the basis of
réports submitted by the saigd authorities the following points has been
taken into consideration



1 "Nameofthe
company

2. | Establishment of

- Company
I
3 | Area of Company
"4 | Product o

5 'Nar'ne_BTthe_ :
president

6. Name of Director
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"Solar industries India Ltd Chakdoh. Tah-

Katol, Dist- Nagpur
“TYear1995

B e e
570 Acre

(Maharash\ra)

“Manufacturing of explosives and

manufacture of by product explosives

~Shri. Sa'iy_ah_aﬁay_an Nuwal

“Shri_ Milind Deshmukh

b - _4,_._ —— e : A = pap—
7 Name of Unit head Shri. P.P. Devtare

8 | Date and place of

“incident

"9 Man force for said

unit
“10 | Dead persons
3 That as per the
police Katol. it appears t

the solar explosive co

supervisor, one supervisor. Were assignd to C

COMPOUNDED PRODUCT CASTING
HOUSE) building No. 2

afternoon 2 30)

—"Male- 3, female- 06 Total- 9

report submit

T A-Shift 13 persohs_(ﬁ_or_nihg_a_ﬁo to

hat on 17/12/2023. at 6 O'clock in the morning

mpany. total 11 workers and 1 apprentice

of TNT In HRCP- 2 Unit. At that time at about 8 a.

morning suddenly there

pblast the building of HRCP-2 Unit was collaps

Mosan Rajkumar Patle
Uike. Shri Omeshwar

Swetali Damodhar Marbate, Pushp

was blast in HRCP- 2 U

omplete screening WOrK

m to 8.30 am in the

nit. That in the said

ed. Thatthe workers Shri.

Shri. Yuvra) Kishnajl Charode. Nita Pramod
Kishanlal Macchirke, Arti Nilkanth Sahare,

Sudhakar Lonare and Rumita Vilas Uike expired.

4 That after the incident th

Forensic Team petroleu

Teams arrived at the spot

the excavation was start

the deceased who die

a Shriramji Manapure, Bhagyashri

e information was given to BDDS Team,

m and explosive safely organization That said

ed in the ruined building O
d in the said blast, the

of incident and conducted inspection. That

f HRCP-2 Unit. That
ir body parts were

scattered and hence same Were excavated from the exposed building

R 575023 HRCPCH UNIT (HMX, RDX |

ted by deputy superintendent of
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and the bodies were sent to Govt. Medical College Nagpur for post
mortem examination. That since the bodies of the deceased could not
be identified and hence in order to identify the deceased persons as
per the information received from the solar company, the blood
samples of relatives of the deceased persons have been taken for DNA
examination and submitted in the Regional Forensic Scientific
Experiment School Nagpur for examination. Accordingly the deceased
persons have been identified. That said deceased persons expired in
the blast of HRCP-2 unit building in the solar company

5 That in the said blast dated 17/12/2023 the accident occurred in
the IIMX/RDX Compounded product pallet casting house (building No.
HR-CPCH-2) (CBH-2) located in the premises of M/S Solar Industries
India Ltd Village Chakdoh while sieving operation of TNT flake packing
of sieved TNT in plastic liner The entire building, machinery collapsed
In the explosion and debris was found catered in radiys of 500 mitrs.

6. That on perusal of the preliminary accident report dated
08/01/2024 issued by Dy Chief Controller of Explosives NAPES-TS
Gondkhari it reveals that the company has violated the following
measures

Sr. Description | Specific | Specific  License

No. Rule

l Conditions  Form
_____ ____|_

s e

| |
(1. |'Special precaution ‘against Jﬂ_g ]
accident was not taken
2 Competent Person for the | 26(3)(C) | 788 TLE
building HR-CRCH-2 was not |
present during operation of | ;
manufacturing process. |
Proper  training  was not | i
' provided to work force/shop | |
floor  supervisor regarding
violation of SOPs related to
Cleaning and parts  of |' | |5
equipment used for Operation. /e
3. | Safe sieving operation as per 26 (1) |3 LE-I
standard engineering practice 26 (3)(i).
was not being carried out - 26 (5) _ |
Therefore Dy Chief Controller of Explosives NAPES-TS,

Gondkhari has taken action against the company thereby suspended
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the License of the company bearing License No. E/HQ/MII/20/98
(EH3453) and E/HQ/MH/20/80 (EB9848) and further stoped order for
the affected buildings and show cause notices for the other licenses
were issued to M/S Solar Industries India Limited in the interest of
safety. In the said preliminary accident report the Dy. Chief Controller
of Explosives NAPES-TS. Gondkhari. did not disclosed the probable
cause of accident as the same is under the investigation

7 That the police authorities of Kondhali police station has
registered offence under section 304-A, 286 of Indian Penal Code, In
crime No. 882/2023, on dated 18/12/2023. That the investigation of the
said crime i going on and the charge sheet of the said crime is yet to
be final and filed by the police authorities of Kondhali police station In
the court

8. That on the inquiry it reveals that the Maharashtra pollution
Control Board grant consent for renewal and renewed period of Cl up
to 30/06/2026 on the basis of certain terms and conditions, vide its
letter dated 25/01/2022

9 That after the incident. the accident area was demarcated as
restricted area. the factory and all operations In the factory were
immediately shut down. all the workers send back t0 their homes, the
company launched drones for aerial survey, fire hydrates were used to
wet the area, PESO Team inspected the site and gave guidelines for
conducting the search operation. Forensic Team collected samples
from the site for further investigation

10 That it is to be noted that in the inquiry it reveals that the
company management has given an amount of Rs. 20,00,000/-
compensation to legal heirs of each deceased in the said blast. It is
further assured by the company management that they will give service
to one family member of each deceased family. Itis further noted that
the Tahsildar Katol has also sent proposal to District Magistrate Nagpur
to get monetary help of Rs. 5,00,000/- to each deceased under “Chief

Minister Assistant Funds'.
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1 The Magistrial enquiry of the incident is ordered by District
Magistrate to be conducted by Sub Divisional Magistrate Katol by order
dated 19 December 2023.

Accordingly, the enquiry report is sought from PESO and Police
Department with all requisite documents

Since the investigation of the police authorities is in progress
and the further investigations of the other necessary departments are
going on and hence the cause of incident could not be ascertained till
date.

Hence this report

Enclousr -1. SDPO, Katol report 162 /24 dated 11-01-2024
2. Taluka Magistrate report dated 09-01-2024 & 18-12-2023
3. Dy Chief Controller of Explosives NAPES-TS, Gondkhairy
report dated 08-01-2024 (Preliminary Accident Report)
4 Maharashtra Pollution Control Board Grant of Renewal report
dated 25-01-2022

Yours Faithfully

\

A op A=

Y T
JONAC (Shivraj Padole)
_,"é:\ 6\\ Sub Divisional Magistrate

' % — Katol R
3\ < VS
@ iy )
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Dated 08/01/2024

Preliminary Accident Report

| Accident Oceurred at: HMX / RDX Compounded Product Pellet Casting House (Building No:
HR-CPCH-2) (marked as CBH-2) located in the premises of M/s  Solar
Industries India Limited, Chakdoh, Tahsil -Katol. District - Nagpur
(Maharashtra)

D Dateand time of accident 17 12 2023 about 8.43 AM.
3. Briel Desceription of the Accident:
An accident occurred in the HMX / RDX Compounded Product Pellet Casting House (Building

Now HR-CPCH-2) (marked as CBL-2) located in the premises o M/s Solar Industries ndia Limited,
Village Chakdoh, District. Nagpur. on 17.12.2023 at about 8.43 AM while sieving operation of TNT

Makes and paching o) sieved N o plastic finer

4. Accident Intimution Date: 17.12.2023

5. Visit Date of Investigation: 17.12.2023

i License No EHOQ/MIT20/98 (17113453)

7. Name & address of the oceupier: Solar House, 14, Kachimel, Amravati Rd, Nagpur,

Maharashira — 440023
8 Damage to property

An aecident oecurred in the H\.(‘l,\' ¢ RDX Compounded Product Pellet Casting House (Building
Not HR-CPCH-2) tmarked as CBI1-2) located in the premises of M/s Solar Industries India Limited.
Village Chakdoh, Disirier Nagpur while sieving operation of TN'T Nakes and packing of sieved TNT in
plastic liner. Lntire building. machinery, collapsed in the explosion and debris was found scattered in the
radius of S00 meters. Mounds provided to the accident building were found damaged. Weighing machine,
alumimum pay . '\ mspection apparatus. wooden racks. melting vessel. filling table, cooling twnnel,
shell cleaning table, fume extraction hood. packing table, cooling chamber. air handling unit. air chillier,
tixer motor drive, labyrinth. control pancel. serubber, activated carbon filter, blower. serubber water tank,
pumps. heat exchuangers. cte were found damaged.  Utility pipcelines o the buildings including steam
pipeline were Tound 10 be damaged. Store room near the accident premises was badly damaged. Door ang

windows of ncarby buildips w ere also damaped

Y Injured Persons: Nl
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1) Death of Persons: 9 Nos.
I. Yuvraj Kishanji Charode. Male -31Yrs.
2. Omeshwar Kishanlal Machhirke, Malc =25 Yrs.
3. Mosam Rajkumar Patle, Male -23 Yrs
4. Mua Pramod Uikey, Female -27 Yrs
5. Aarti Nilkanth Sahare, i‘emale -20 Yrs,
6. Swetali Damodar Marbate, FFemale -22 Yrs.
7. Pushpa Shriramji Manapure, Female -37 Yrs
8.  Bhagyashri Sudhakar Lonare, Female -23 Yrs.
9. Rumita Vilas Uikey. Female 31 Yrs :

'L Deseription of the scene of occurrences (During Visit):

The aceident site was barricaded by 'olice Authority. Debris was found scattered in a radius of
approximately 500 meters. The HMX / RDX Compounded Product Pellet Casting House (Building No:
HR-CPCIi-2) (marked as CBI1-2) was collapsed. The mounds provided to the accident building werc
found damaged, Weighing machine, aluminum tray, TNT nspection apparatus. wooden racks, melting
vessel. filling table, cooling tunnel. shell cleaning table. fume extraction hood, packing table. cooling
chamber. air handling unit, air chillier, mixer motor drive. labyrinth, control panel, scrubber, activated
carbon filter, blower. scrubber water tank, pumps, heat exchangers. etc were found damaged. Scrubber
tank. scrubber and pipeline were found outside the south side of the mound near internal road which were
shified 1o other places Luility pipelines o the buildings including stcam pipeline were found to be
damaged. Store room ncar the accident premises was badly damaged. Door and windows of ncarby
building werc also damaged.

A crater was not observed on the ground of accident site. Most of the unexploded TNT. burnt as
well as unbumnt TN was recovered approximately 2 meter inside from entrance of the building near the
monnd of Nonh direction. A fire was also noticed on the walls of mounds as black soot was deposited on
the watis of the mound underneath unexploded / burnt TNT recovered. 2 dead bodies & body parts were
recovered near the said entrance. Body parts were recovered [rom the roof of nearby building and st
space around the accident building.

12. Particulars ol material exhibit collected, if any

From the accident site, 1933.4 Kgs of unexploded TNT explosive mixed with debris of the building
were recovercd and kept in the premise of M/s. Solar Industries for testing and further NCCessury action in
the interest of safety. Stage wise samples of accident site during recovery of unexploded explosives werg
also collected by the police authority / forensic.,

13 Probable Cause of Accident:

Linder Investigalion
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~ MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 " K::pmﬂ rucl;ointé ianP:::d
Fax: 24023516 ot rove 4 oor, Opp. Cine Planet
Website: http://mpcb.gov.in ﬁ:"‘. Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in S 74 Sion (E), Mumbai-400022

RED/L.S.] (R20)

No:- Format1.0/CAC/UAN No.0000119394/CR - g2oloolil 2

b uf
M/s. Solar Industries india Ltd.,

XH. No. 1, 3, 4, 8, 29-31, 37-40, 70-75, 78, 79, 81-83, =

85, 124, Chakdoh, Near Bazargaon, m—e—
Katol, Nagpur. tour Service i< Our Cuty

Sub: Grant of Renewal of consent with increase in Cl

Ref: 1. Environment Clearance for expansion accorded by MoEF & CC, GOI vide
dated 07.06.2019.
2 Previous 1st C to O for expansion with amalgamation granted by Board
vide dated 29.01.2020 which is valid up to 30.06.2021.

3. Minutes of CAC meeting hek on 13.10.2021 & 29.10.,2021.

Your application No.MPCB-CONSENT-00001193%4 Dated 06.08.2021

for: grant of Renewal of Consent with increase in Cl under Section 26 of the Water
{Prevention & Cantrol of Poliution) AcCt, 1974 & under Section 21 of the Air (Prevention &
Control of Poliution) Act. 1981 and Authorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundary Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and cenditions and as detalled in
the schedule L, II, 11 & IV annexed to this order.

1. The consent to renewal is granted for a period up to 30/06/2026

2. The capital investment of the project is Rs.692.737 Crs. (As per C.A
Certificate submitted by industry Existing C| was of Rs. 456.637 Crs +
increase in C.I. by Rs, 236,10 Crs = 692.737 Crs.)

Consent is valid for the manufacture of:

Maximum

Product Quantity

Date: Qs\or\mﬂ_

Products
1 |Slurry/ Emulsion Explosives {Finished) 156250 MT/A
2 |Detonators ( Finished) 125 Million Nos./Year
Penta Erythritol Tetra Nitrate | PETN) [
3 | |ntermediate & Finished & Captivel A0 okl
4 |Detonating Fuse (Finished] 150 Million meter/Y
5 |Pentolite / Cast Booster {Finished) 3000 MT/A
6 Sorbitan Monooteate (SMO) ( intermediate & 9162 MT/A

Finished)

I

OLAR IKDUSTRIES INDER. LTDCI UAN Mes. WPCH-COMSENT (0001 19384 (22-11-2021 L1414 am) S POe_FOLX0 Page Lo 10
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ng Stack No. Description of stack / source Number

Maximum
Praduct Quantity
Poly Isobutylene Succinic Anhydride {PIBSA)
(Captive & Finished) e IEHA
Calcium /Sodium Nitrate Meit (Captive) 3600 MT/A
5 Dust Suppressant { Solar Pride) (Finished) 1000 - MT/A |
i' 10 |GIYCu Wire Coating 80 Million Nos./rear |
11 |Filling / Pressing For Filled Shells ( Captive) 63 Million Nos /Year
12 |Lead Azide (Captive) 9 MT/A
13 |Lead Styphanate (Captive) 3 MT/A
14 |ASA Mixing And Drying (Captive) 12 MT/A
Cyclotetra Methylene Tetranitramine {HMX) & HMX
5 Compounded Product {Captive & Finished) .. -
16 |[RDX & RDX Compounded Products 3000 MT/A
17 |Tr-nitrotoulene (TNT) 3000 MT/A
18 |Bulk Emulsion (SME) 125000 MT/A
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr Tk Permitted (in ; Rt
No Description CMD) Standards to Disposaf Path
, : 100% recyclefreuse in
| 1. [Trade effiuent 153 As per Schedule-] process Lo achieve ZLD
!__ 2. |Domestic effluent 99 fl\s per Schedule- |On land for gardening
3. Conditions under Air (P& CP} Act, 1981 for air emissions:

Standards to be

of Stack achieved
.4 |Boilers (4 Nos - 2 TPH, 3 TPH, 6 s
l |S-1t054 TPH & 12 TPH) 4 As per Schedule i
2 5-5 Thermic Fluid Heater 1 As per Schedule il
3 S-6 DG Set {400 KVA) 1 As per Schedule -
‘ 4 [S-7toS-8|DG Set (2 x 600 KVA) 2 As per Schedule -1|
| i e oo set (3 x 500 KVA) 3 |As per Schedule -l |
6 i}i;o DG Set (2 x 300 KVA) 2 As per Schedule -|i
7 5;‘:;" DG Set {2 x 380 Kva) 2 |As per Schedule i
8 S-16 DG Set (160 K‘»—f-)_l} l T As per Schedule __-II _“[
Process Emission vent
P 1SV ONSNPETNC ot booster) 1 |As per Schedule -
Process Emission vent
10 S-18 (HMX/RDX.I'TNTJ 1 AS per Schedule il

Fage i o 1D




6. Non-Harardous Wastes!:

1.

a;

Sr
No

1 |Fly Ash Sale Sale to Brick Manufacturer

Type of Waste Quantity UoM Treatment Disposal

2 |Biological Sludge 2.1 MT/M |Composting |Used as mannure

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

;; Category No./ Type Quantity UoM Treatment Disposal
Sale to
1 B2 Weamoms O resias 0.5 MT!A% Reprocessing  |authorised
containing oil 1
{ party
, 353 Chemical sludge trom | 155 |y, A‘i Landfll after | purrenr
waste water treatment | treatment
36.1 Any pracess of | Landfill after —
3 | distillation residue 12 [WEA treatment CHWTSDF
33.1 Empty barrels
Jcontainers fliners Sale to
4 |contaminated with 50 MT/A| Reconditioning |authorised
hazardous chemicals party
fwastes
37.2 Ash from incinerator
5 |and flue gas cleaning 160 |MT/A Landfill CHWTSDF
residue
Sale to
6 |5.1 Used or spent oil 0.5 |[MT/A Recycle* authorised
party

(The applicant shall ensure the disposal of all recycle-reprocessing
hazardous waste to the actual user having permission under Rule 9 of
Hazardous & Other Waste (M & T M) Rules, 2016)

The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary NOC/

permission from any other Government authorities.

10. By forfeiting proportionate BG towards JVS exceedance of stack emissions.
11. PP shall submit upgradation proposal towards existing air poliution control system

provided to coal fired 12 TPH bailer within 15 days & shall upgrade the same within
next three months.,

12. PP shall 100% recycle/reuse treated trade/sewage 50 as to achieve ZLD outside the

premises.

13. PP shall submit/extend the BG to form the sum of Rs, 25.0 Lakh towards O & M of

pollution control system and compliance of EC & consent conditions.

14. This consent is issued pursuant to the decision of the Tth Consent Appraisal Committee

Meeting heid on 13.10.2021 & 29.10.2021,

15. The applicant shall comply with the conditions of the Environmental Clearance granted

vide dated 07.06.2019.

SOLAR SDUSTRES INCLL LTD/CR/AN Mo MNP CB-CONSENT-O00OL 19394 (I2-11-2871 1044114 ami gMs A0S POLDE Fage 53l 10
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16. The applicant shall make an application for renewal of consent 60 days prior to date of

expiry of the consent,

For and on behalf af the
Maharashtra Pollutton Control Board.

Member Secretary

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date
1 | 6927370.00 |TXN2108000669  |06/08/2021|Online Payment
2 | 164802.00 |TXN2111001357  |18/11/2021 |Online Payment ]

(As per previous consent granted by Board vide dated 29.01.2020, fees of
Rs. 3,07,398/- was balance with Board which is considered during this
renewal of consent, hence no any fee is balance with Board)

Copy to:

L. Regional Officer, MPCB, Nagpur and Sub-Regional Officer, MPCB, Nagpur |

- They are directed to ensure the compilance of the consent conditions.

. They are directed to forfeit the bank guarantee of Rs. 5.0 Lakh towards JVS result
of stack & obtain top up BG to form the sum of Rs. 25.0 Lakh from the industry.

2. Chief Accounts Officer, MPCB, Sion, Mumbal
3. CAC Desk - for record & updation purposes.

Transaction Type

SOLAR |NGOSTIGES INDIA LTIUCA/ VAN Ng. MECE-CONSENT-0003 | JOF04 (22 11-2021 1184018 QMG POR FO200
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L.

Al

Bl

SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control;

As per your application, you have provided & Nos of ETPs (section wise) of
capacity 84 KLD, 100 KLD, 15 KLD - 3 Nos, 70 XLD comprising primary,
secondary, tertiary treatment followed by MEE to achieve ZLD for treatment of
trade effluent to the tune of 153 CMD.

The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board or
under EP Act, 1986 and Rules made there under from time to time, whichever is
stringent:

Limiting concentration not to exceed in mg/i,

sr.No

(1)

Parameters

pH

except for pH

6.0 -85

{2)

BOD (3 days 27°C)

100

(3

CcoD

250

(4)

155

100

(5)

Oll & Grease

10

(6)

Total Dissoived Solids

2100

(7)

Chloride

(8)

Sulphate

1000

(9)

Lead as Pb

0.1

(10)

Nitrate as N

10

(11)

Zinc as Zn

(12)

Sulphide

2.

C) The treated effluent shail be 100% recycled for process & secondary purposes

Al

B]

after confirming above standards. In no case, effluent shall find its way for
gardening / outside factory premises.

As per your application, you have provided STP of designed capacity 150 CMD
based on MBBR technology for the treatment of 99 CMD sewage.

industry shall comply prescribed standards & disposal path as prescribed at Sr.
No. 1 B & C of schedule L.

The Board reserves its rights to review plans, specifications or ather data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions, The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system of an extension of
addition thereto.

The industry shall ensure replacement of poliution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

SOLAR WOUSTISES IMDWA LITHCRWUAN e, NPCRLONSINT-00OLIS %4 (32-11-7021 L1:44:24 arm) At BOW_FULIDO
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-

The Applicant shall camply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contaned in the sald act-

Waterconsumption quantity
- {CMD)

Sr. No. *Purpose for water. consumed

Industrial Cocling, spraying in mine pits

L lor boler feed i
A Domestic purpose 138.00
3 Processing whereby water gets polluted 216.00
© |& pollutants are easily biodegradable :
Pracessing whersby water gets poliuteg .
4. & pollutants are not easily | 0.00
biodegradable and are toxic
5. |Gardening 95

The Applicant shail provide Specific Water Pollution controf system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Ciearance/ CREP Guidelines.

SCHEDULE-HI
Terms & canditions for compliance of Air Poli ution Control:
As per your application. you have Provided the Air pallution control (APC) system and erected
following stack (s) to observe the followirg fuel pattern;
5 ARC i‘:"n : S‘J ok . ! $8 Sulphur : :
Sgurce prow prop l‘*':;:‘;:f-*-“' Type of Fuel Contentiin %) Pollutant Standard

Stack

No,

Boiler Coal 2083 150
51 2 TPH) Multi Cyc@t 3350 Kgm! 1 05 ! TPM MgNm’
Boier | CoskAgro- T i 150
2 ; aste |
5-2 (3 TPH) Muiti Cyclane 30.00 wa:tl. 350 ‘. 05 PN Mg/Nm'
q/Hr |
CoaliAgro-
Buouler 150
53 (6 TPH) Mult Cyclone 3000 | wa:;-:;(}c 05 TPM Mg’
Bailer CoaliAgro- 150
S-4 [12 Multi Cycions 30.00 waste 1200 05 TPM Ma/Nm*
TPH) KgHr N
Thermic
Mechanical CoaliBriquette | 150
54 HFluac Dust Collactyr 230 300 Kgrkr 0.3 - MgHm’
aater
DG Set 0.3
S-6 | (400 Stack 4.00 HSD 84.0 KgMs 10 507 .
Kg/Day
KVAJ
0G Set
S7to| (2x _ . s . 60.48
5.8 600 Stack 500 HSD 128 Kg/Mr | 10 502 Kg/Day
KVA) .'
| DG Set
S99t (3«x . | . 504
$11 | sog Stack | 450 | HSD 105 KgiHr L0 502 Kg/Day
KA}



APC System Stack Type

5?:[&; Source providediprop Height{in of (w':";i:{]:;j{r %) Pollutent Standard
i osed mer) Funl ) ntiin %
512 HSD
o - 5%::;‘ - Stack 350 |63.0 10 502 rﬁg:
513 . L
e HSD
o |2 S':Jif - Stack 400 |798 1.0 502 3830
s Kg/Hr Kg/Day
HSD
s16 | ¢ iﬂ'ﬁ,m Stack 250 |336 10 so7 | 1614
¥g/Hr Kg/Day
S And 35
Emission Verd | ‘ s |
S17 | (CN/SNPETRIC | orubber 11.00
st Booster) So02 5o PPM |
Pracess .Aiﬂ 35 :
50| ominen Vet | Sedber | IRE9 ] - MiSUHCL | Mg/Nm
{HMX/ROX/TNT) = o

The Applicant shall provide Specific As Pollution control equipments as per the conditons of EP Act,
1986 and rule made there ynder fram time to time/ Envireamantal Cleéarance ¢ CREP gusdelines

The Applicant shaill obtain necessary prior permission for providing addtional control equipment with
necessary specifications and operation therecf or aiteration or replacement/akeration well before its
{ife come to an end or erection of new poliution control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such veriation (including the change of any control
aquipment. other in whale or in part is necessary).

SCHEDULE-IN
Details of Bank Guarantees:
Sr Consent
hca (C2E/ Amtof BG Submission o . .. ¢8G Compliance Validity
Ccz20 Imposed Period Pose « Period Date
JCZR)
Towards C& M
of PCs and
1 “‘(’:’;f":r'“"f “‘Lﬁ"” 1Sdays | complianceof | 30.06.2026 | 31.10.2026
consent & EC
[ conditians

**gxisting BG obtained fo-r above purpose if any, may be extended for period of
validity as above.

BG Forfeiture History

Srno Consent Ag;u{;xgr Submission Purpose of Arm};grt of RP"";? of
- /‘35 Y ] . ) i - e 7 s ” -
C2E/C20/C2R) imposed Period 8G Forfeiture Forfeiture
' Towards O &
i M of PCs and
Rs. 25.0 . Towards VS
1 CZR - compliance of | Rs. 6.0 Lakh
Lakh consent exceedance
condibons
SOLAR IRDUSSTRIES INDIA LTOCR/UAN Ma MO CONTERT-CO0I1 LN (22-11-2021 L4418 wmi QNS PO PE2S0
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Amount . Amount Reason of
of BG Submission Purpose of BG BG

Period of BG

Consent

Srno. (C2E/C20/C2R)

imposed Forfeiture Forfeiture
Towards O
| r & Mof PCs Towards
Rs. 25.0 | | and Rs. 5.0 |Exceedance
* Eon Lo | DS chece! G L JVS result
of consent of stack
conditions |
8G Return details
L, : Purpose of Amount of BG
200
Srno. Consent {C2E/C20/C2R) BG imposed BC Returned
A
SCHEDULE-IV
General Conditions:

The Energy source for lighting purpose shall preferably be LED based

2. The PP shall harvest rainwater from roof tops of the buildings and storm ‘water drains to
recharge the ground water and utilize the same for different industrial apphcations within
the plant

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled Dy providing an acoustic enciosure or by
treating the room acoustically,

b) Industry should provide acaustic enclosure for control of nolse. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 d8 (A) msertion loss
or for meeting the ambrent noise standards, whichever is on higher side. A suitable
exhaust muffler with insertian loss of 25 dB (A} shall also be pravided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic

i enclosure/room and then average.

€ Industry shoulkd make efforts to bring down noise leve! due to DG set, outside industnial
premises, within amblent noise requirements by proper sitting and control measures.

d} Instaliation of DG Set must be strictly in complance with recommendations of DG Set
manufacturer,

&) A proper routine and prevenlive maintenance procedure for OG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be Operated only in case of power failyre,

g} The applicant shoula nat CAUSe any nuisance in the surreunding area due to operation of
D.G. Set

n] The applicant shali tomaly with the notification of MoEFCC, India on Environment
{Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel,

The appilicant shall maintain good housekeeping,
The non-hazardous splid waste arising in the factory premises, sweepings, etc. be disposed

i 6. The applicant shall Not change or alter the Quantity. quality, the rate of discharge,
| tem_peramre of the mode of the effluent/emissions or hazardous wastes or control
€Qquipments provided for without Previgus written permission of the Board, The Industry will

not carry out any aclivity, far which this consent has not been granted/without prior consent
of the Board,

SOUAR INDUSTRIES MD1R LTDCR/UAN k. MR CONSENT 2050114 hea AT2-11-2023 14 14 aow NS P04 PO e
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7. The industry shall ensure that fugitive emissions from the activity are controlled so as
to maintain clean and safe environment in and around the factory premises.

8. The industry shall submit quarterly statement in respect of industries obfigation
towards consent and poliution control compliance’s duly supported with documentary
evidences (format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly Informed
to the MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCHL dated. 18.11.2009 as
amended.

11. The Board reserves its rights to review pians, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to estabiish the unit or establish any treatment and disposal system or an extension or
addition thereto.

12. The industry shail ensure replacement of paliution control system or its parts after
expiry of its expected life as defined by manufacturer 5o as to ensure the compliance
of standards and safety of the operation thereof.

13. The PP shall provide personal protection equipment as per norms of Factory Act

14. Industry should monitor effuent quality, stack emissions and ambient air quality
monthiy/quarteriy.

15. Whenever due to any accident or other unforeseen acl or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

16. The applicant sha!l provide an alternate electric power source sufficient to operate all
poliution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or othernwise,
control production to abide by terms and conditions of this consent,

17. The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2018, which can
be recycled Jprocessed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannat be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill sitefenvironment.

18. An inspection book shall be opened and made avallable to the Board's officers during
their visit to the applicant.

19. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act. 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

20. Separate drainage system shall be provided for collection of trade and sewage
effiuents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

71. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

L
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